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JUDGEMENT (ORAL)
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Vice Chairman(3J))

The prayer in this case is that the respendents
may be directed te consider the question ef regularisation
of the petitiener, Learred counsel appearing feor the
respondents states that as and when a vacancy eccurs, the
case of the petitiener feor re-sngagement as casual labeur
shall be considered im zccordance with law, We erder
accordingly,
- With these ebservations, this 0U.A, is dispesed of finally

with no erder as to cests,
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